CENTRAL ADNINISTRATIUE TRIBUNAL
ERNAKULAM BENCH
ERNAKUL AM
Dated Thursday the third day of August, one thousand
nine hundred eighty nine
PRESENT
Hon'ble Shri S,P.Mukerji, Vice Chairman
&

“Hon'ble Shri N.Dharmadan, JudicialMember

ORIGINAL APPLICATION No.%/89

P.V, Runjamma, ' .o Applicant
Us, 3
1. Union of India represented
by Secretary to Government,

- Ministry of Dmmmunicat;ons,
- New Delhi. - :

2. The Superintendent of Post
Offices, Aluaye Division,
Aluay s,

"3, The Sub Bivisional Inspector,
(Pogtal), Perumbavoor Sub
Division, Perumbavoor.

4, Smt, K.N.Devaky Kun jamma,
ED.BPM, Pulluvazy,
Perumbawoor.

S Laly K.JosepheKavanamali House, e . Respaondents
Fulluvazhi PG?BPN,pulluvazhy

Counsel for the applicant e+ Mr.MR Rajendran Nair

Counsel for the respondents .. Mr.K.Narayana Kurup,ACGSC
(R.1 to 3)

2+ BhgoRYnBaghRkRistnan . for R.4
3. l"lr.T.A.Rajan- faor R.S

DRDER
(Shri 8,P,Mukerji,Vice Chairman)

In this application dated 2.1.1989, the applicant
who has been working as Extra Departmental Branch Post
Master at Rayamangalam has challenged inter alia the
termination ef her service consequent upon the postihg
of Respondent 4 to Rayamangalam Post Office. &t appears
that during the pendency of this'application, the additio=-

nal respondent No.5 was posted at Pulluvazy Post Uffice
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where the applicant wasko be posted as an interim

measure, for which post the applicant also hasto

be considered.,

2, . The respndents now in the adddtional affidavit
dated 20th July, 1989 have indicated thst both -the
apﬁlicant as also respcnden?No{S will .be considered
alonguithAother eligible candidates for the post of
Extra Departmental Branch Post Master at Pulluvazhy~
Post Office. On the basis of this assurance, the
learned counsel for the applicant without pre judice

to hig rights of seeking legai redress to the outcome
of the selection, does not wish to ﬁress the instant:
application before us, Accordingly without pre judice
to the legal rights of the applicant and also 59
réspondenth;S, we close this application with the
dirsction that both the gpplicant as ueli as respondent
No.5 should be considered for selection for the post
of Extra Departméntal Branch Post Master at Pulluvazhy
Post Oppices ﬁ%@hN@h@\abavafdigaat&eﬁuue\slzsaubhiaﬂapﬂﬁ:

heabioms There will be no order as to costs,
R | | -

, (S.P. MUKERJI)
JUDICIAK MEMBER o VICE CHAIRMAN

3,84989
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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH
ERNAKULAM
DATE OF DECISION: 12th Januarz, 1990

'REVIEW APPLICATION No, SQZBQ Lg A,5/89

PRESENT

Hon'ble Shri S. P.Mukerji, Vice Cha::.rman B
. - . &. S a
Hon'ble Shri N.Dharmadan,Judicizl Member

P.V. Kunjamma .. Review applicant
Vs. ' '

Union of India represented
by Secretary, Ministry of -

. Communications andfothers .. Respondents

_ Counsel for the review applicant,.. Mr. MR RaJendran Nair

Counsel for the respondents .« For,. R 1to3 -
_ ! ' Shri K.Narayana Kurup
.. Por R.4. OV Radhakrishnan
For R. 5. TA RaJan.

ORDER
(Hon'ble shri S.P.Mukerji, Vice Chairman)

We have heard the learned counsel for all the
parties. The learned counsel fb: the responéents brought
to our notice the proceedings of the Appointing Authority
which indicatef that the applicant alondwith other candi-

dates were considered for appointment to the post of EDBPM,

Pulluvazhy Post Office but she was not found to be eligible

for the post. Be that as it may, we find that the direct-
ions in the order dated 3.8.89 had been substantially

complied with and the question of review of that: order does :

’gotfarise. The Review Application is dismissed wthout

| prejudice to the claims of the applicant in 0.&. 548/89.

MML.'-'Q"' ’i{/&
(N. DHARMADAN) (S.P. MUKERJI)

JUDICIAL MEMBER ' VICE CHAIRMAN
Yo : 12.1.90

Ksn.



